123

Papers SEPTEMBER 7, 1964 laid on the Table 124

Rules, 1964, published in Noti-
fication No G.S.R. 44, dated
the 11th January, 1964,

The Indian Civil Service

(Non-European Members)

Provident Fund Amendment

Rules, 1984, published in Noti-

fication No, G.S.R. 45, dated

the 11th January, 1964.

(d) The Secretary of State's Ser-
vices (General Provident
Fund) Amendment Rules,
1864, published in Notification
No. G.5.R. 46, dated the 1lth
January. 1964.

(e) G.S.R. No. 828, dated the 6th
June, 1984, making certain
amendment to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1854,

The All India Services (Pro-
vident Fund) Second Amend-
ment Rules, 10684, published
in Notification No. G.SR.
1087, dated the 1st August,
1064,

(g) The Indian Civil Service Pro-
vident Fund Second Amend-
ment Rules, 1964, published
in  Notification No. G.S.R.
1088, dated the 1st August,
19684,

-

{c

it

(h) The Indian Civil Service
{Non-European Members)
Provident Fund Second Am-
endment Rules. 1884, publish-
ed in Notification No. G.S.R.
1068, dated the 1st August,
1964,

(i) The Secrctary of State's Ser-
vices (General Provident
Fund) Second Amendment
Rules, 1864, published in
Notification No. G.S.R. 1070,
dated the Ist August 10964

(jy The Indian Administrative
Service (Probation) Amend-
ment Rules, 1964, published
in Notification No. G.S8.R. 1163,
dated the 23nd August. 1984,

(k) The Indian Police Service
(Probation) Amendment
Rules, 1864, published in
Notification No. G.S.R. 1184,
dated the 22nd August, 1964.

| Placed in Library, See No. LT-
2068/64).

Srarement mx, FLoob SITuATION 1N
THE COUNTRY

The Minister of Irrigation and
Power (Dr, K. L. Rao): Sir, I beg to
lay on the Table of the House a state-
ment on the flood situation in the
country, [Pleced in Libra:y, See No.
LT-2069/64].

Mr. Bpeaker: Copies of this wou'd
be supplied to hon. Members.

NOTIFICATIONS UNDER: Banking Com-
PANTES AcT: Mysore Govr. SAVINGS
Banks  (Nomwation)  Rurks:
EmencenNcy Risks (FacTorizs)
AND (Goops) ScHEMES: DEFENCE
oF Inpta  (NINTH  AMENDMENT)
RuLES; AND THE INSURANCE ACT,
1938.

Shri Ball Ram Bhagat: Sir, I beg
to lay on the Table:—

(1) & copy each of the following
Notifications under sub-sec-
tion (ii) of section 45 of the
Banking Companies Act,
1950: —

(i) S.0. No. 928, dated the 2lst
March, 1884  containing
Corrigendum to Notification
No. S.0. 425, dated the 30th
January, 1984.

(ii) Scheme for the amalgama-
tion of the Salem Sri
Kanniksparameswari Bank
Limited with the Karur
Vysya Bank Limited pub-
lished in Notification No.
S.0. 1888, dated the Z2Tth
May. 1984

[Placed in Library, See No. LT-
2970 /64].



Papers

I"’l a copy of the Mysore Gov-
ernment Savings Bank (Nomi-
nation) Rules; 1964, published
in Notificution No. G.S.R. 613,
dated the 1Bth April, 1964,
under sub-section (3) of sec-
tion 15 of the Government
Savings Bank Act, 1873.

|Placed in Library, See No. LT-
2071/64).

(3) The Emergency Risks (Fac-
tories) Insurance (Second
Amendment) Scheme, 1804,
published in Notification No.
5.0. 2180, dated the 2Tth June,
1964, under sub-section (7)
of section 3 of the Emergency
Risks (Factories) Insurance
Act, 1962,

[Placed in Library, Sec No. LT-
7972/64).

(4) The Emergency Risks (Goods)
Insurance (Second Amend-
ment) Scheme, 1064, publish-
ed in Notification No. S.0.
2191, dated the 27th June,
1964, under sub-section (8) of
section 5 of the Emergency
Risks (Goods) Insurance Act,
1962.

[Placed in Library, See No. LT-
2073/64].

(5) The Defence of India (Ninth
Amendment) Rules, 1984,
published in Notification No.
G.S.R. 969, dated the 4th July,
1064, under section 41 of the
Defence of India Act, 1962.

{Placed in Library, See No. LT-
2074/64].

(8) Notification No. S.0. 2679,
dated the Bth August, 1964,
under sub-section (2) of sec-
tion 2C of the Insurance Act,
1938.

[Placed in Library, Sce No. LT-
2075/64).

BHADRA 16, 1888 (SAKA)
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Rice-MiLuivg  InpusTRY (REcuration
AND LICENSING) AMENDMENT
RuLes

The Parlinmentary Secretary tp the
Minister vl Food and  Agriculture
(Shri Shinde): Sir, on behalf of Shri
D. R, Chavan I beg to re-lay on the
Table & copy of the Rice-Milling In-
dustry (Regulation and Licensing)
Amendment Rules, 1964, published in
Notification No. G.S.R. 747, dated the
16th May, 1964 under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1958.

[Placed in Library, See No. LT=-
2888/84).

METALLIFEROUS (SECOND AMENDMENT)
ReguLATIONS; WORKING JOURNA-
Lists (CoNDITIONS OF SERVICE) EXC.
RuLes; ANNUAL Rerorr or CoAL
Mines Rescue Stations Commrr-
Tex; ResoLutions re. Boarp rom
CorroNn  TeEXTILE INDUSTRY AND
REOARDING RECOMMENDATIONS FOR
INTERIM WAGE INCREASE MADE BY
C. W. B. ror LiMzsTONE AND
DovomITE MINING INDUSTRIES AND
T™E Tea PrANTATION INDUSTRY
AND APPOINTMENT of Wace BoArp
roR THE CemENT INDUSTRY

The Minisier of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
on behalf of ghri R. K. Malviya [ beg
to lay on the Table a copy each of
the following papers:—

(1) The Metalliferous (Second
Amendment) Regulations,
1064, published in Notification
No. G.S.R. 846, dated the 4th
July, 1864, under sub-section
{7) of section 58 of the Mines

Act, 1952.

[Placed #n Library, Se. No. LT-
2676/64].

(2) The Working Journalists

(Conditions of Service) and
Miscellaneous Provizions
(Amendment) Rules, 1964

published in Notification No.
G.S.R. 897, dated the 1lth



